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Order,da 	-_gXtx 1.2.2002 

In this case in spite of several 

adjournments learned counsel for the petitioner 

:kz has not complied with the direction of the 

Tribunal f or correcting the typographical erran, 

nor has he been appearing and adjournments 

are being taken through the proxy counsils. 

Today when the matter is called, Shri S.K. 

Mishra, on behalf of Shri R.N.Mishra-2# learned 

c oun se 1 f or the joet it ione r prayed f or an 

adjournment. After going throughthe order-sheet 

­6 
	 . we find that the learned c6unsel f Or the 

petitioner has not been diligently pursuing 

the case before the Tribunal. In view of this, 

the matter is adjOurned to 1.4.2002. 
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I' Order No.6 dated Ot,04,2002 

Heard Mr. R,N, Mishra, Learned Counsel 
for the Applicant and Shri S. Behera, Learned 

Addl. Standing Counsel for the Respondents; 
on whom a copy of original Application has been 

served, 

2, The Applicant was engaged casually 
uncLer Telecom. Department for several days 
during 1983 and also during 1984; details of 

which are available at Aanexure-1 (at page-8) 

of the original Application. The case of the 

Applicant is that although# for the reasons of 
regularisation scheme issued by the Govt. of 

India on 07,11,1989, several persons like him 

(who were engaged before 30.03.1985) have been 

conferred with "temporary status" and consequentli. 

they were regularised in Group IDI posts, his 
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case has not yet received consideration, nor has 
he been entisted for conferment of temporary 

status. Therefore* he has raised the question 

of discrimination. 

without wasting any timet this 

Original Application is disposed-of,at the 

admission stage, with a direction to Respondents 
to examine the case of the Applicant in 

accordance with the scheme issued by the G'ovt. 

of India on 07,11,1989 and -to give him necessary 

relief thereunder, within a period of three 
months from the date of receipt of a copy of 

this order, 

This Original Application is disposed 

of accordingly. 

5, Send copies of this order, alongwilh 

copies of the original Application, to the 

Respondents by R.P. with A/D. mr. Mlishra, 
Learned Counsel appearing for the Applicant, 

undertakes to furnish required postage, witilirl~ Aj 
three days, for communication of this order 

(along with the copy of original A~.,Piication) 

to the Respondents, Free copies of this order 

be given to the Advocate for the Applicant and 

tile Learned Addl. Standing CcUnsel, 
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